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B.A .80, (¢6F /97

Between: Dte of Orders $6.4.,97.
G-L-s ~@AaAAQf
o .ﬁppl icant e
And "
1. The Secretary,Uept. of Telscom, Sanchar Bhavan,
20, Ashoka Rpad, New Delhi, New Delhi,

2+ The Chief Gensral Manager, Tulecommunications,
NePoTelecom Circls, Abids, Hyderabad,

3. The General Managsr, Telscom District,
W isakhapatnam, . .
veeRospondents,

ITE

Counsel for the Applicant : Mr.NeNleSriniuasan

Lh2

Counss8l for ths Respondents Mr.tetinod Kumar, o320

CORA M2
THE HON'BLE SHRI R.RANGARIAN : MERMSZR (A)
THE HON'BLE SHRI B.S.JAT PARAMESHUAR : MEABER (J)

THE TRIBUNAL MADETHE FOLLWING ORDER:
- Heard Sri NoR.Srinivasan fPor the applicant and 5ri Vinod Kumar
for the respondentsy .
- ADMIT, This B is similar tc MS57/97 hence on the same lines
the fellowing Znterim arder is passodse
By the impugncd order dt.13.11.56 the applicant whe is  at
S1l.No,. of the impugned ocoder is soucht tu bBe revached

to the lower post of TG {p) Prom %he hichar oost of szniop
TOA(P), Intavim order priyed for in this 04 is that sincevihe
recoery has bosn starsted due to reversian and tMuk rEcovary
should be stayed till Purther ordzr. It is Paip to stay the
racoery sought to be made from the dalary from the month of
April 1987 payabie on 35,4457 until fursher urdors. IF be anplie
cant is not alrsady been rearted to the lower post of TEA(R)
and if any Maco-ery had been mede amdsr the impirsuion that ha
nad boen revorted then the smount should be paid back Lo him,

35, The anplicant is directed to enclose & copy of the impugned
order NoJE«5/Sr.TOA(P)/III/16 dt,13.91.96 in this ], -
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Copy to:

17 The Secretery, Depf. of Telscam,
Sanchar Bhawan, 20, Ashoka Road,
Naw Oelhi,

2 The Chief General Manager, ‘Telecommunications,
A.p.Cirele, Sanchar Bhavan, Abids, Hyderabad,.

3. The Gencral Manager, Telacom District,

i akhapatnam._ o u u

Z One copy to Nr.N:H;Sriniwasan, adwncate,CAT,Hyderabaﬁf
5. One copy tn fr.sM.vinod Kumar, &GSC,CAT,Hyderabad,.

6. One duplicata copy.
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- ' TYPZD BY ) CDJ .'CHECREDABY ... T
COMPARED gY AREREVID gy

IN THZ CENTRA L W DMISISTRS T;” TRIBUNAL
HYDZR.BAD BE WTH H‘Jhnude |

THE HIN'BLD sSHAT R.RG 2380 M{A)

AND

THE HIV'OLE SHRI 5.3.3471 PANAMISHYA R,
M(a3)

DATID: 15,[/ V/‘PC)

DRQER/JUDGEMENT_
F\’.H/C.Q/W.P‘n -NU:
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